CR(P)N0.29/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for, list this case on 13.07.2015.

JUDGE



CR(P)N0.48/2013

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by Mr. N Mozika, learned counsel for the

respondent, list this case on 29.07.2015.

JUDGE



Crl. MC No0.18/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Heard Mr. ND Chullai, learned PP assisted by Ms. NG Shylla,
learned Addl. PP appearing for the applicant.

Issue Notice to show cause as to why the delay of 37 days in
filing the application for leave to prefer an appeal under Section 378 of the
Cr.P.C. against the impugned judgment and order dated 26.02.2015 passed
by the learned Court of the Adhoc Judge, Fast Track Court, Jowai in FTC
Case No0.447 of 2012/G.R. Case No0.177 of 2011 under Sections 376(1)/506
IPC should not be condoned as prayed for, returnable within four weeks.

The applicant is directed to take steps for service of notice to
the respondent by registered post with AD within five days.

List this case on 05.08.2015.

JUDGE



FA No0.1/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Office note dated 06.07.2015 indicates that LCR has been
received.
Mr. HL Shangreiso, learned counsel for the appellant prays for
three weeks’ time for preparation of paper book.
Prayer is granted.
List this case on 05.08.2015.
JUDGE



MC [WP(C)] No.100/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

It appears from the record that inspite of proper service of
notice to the respondent No.3, she is not caring to appear before this Court.
Her personal appearance is required and the In-charge Jhalupara Police
Outpost is directed to ensure the personal appearance of the respondent of
No.3 before this Court on 22.07.2015 at 2:00 PM sharp.

The Registry is directed to furnish a copy of this order to the In-

charge Jhalupara Police Outpost for necessary action within 48 hours.
List this case accordingly on 22.07.2015.
JUDGE



WP(C) No.54/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Mr. ND Chullai, learned Sr.GA appearing for the respondents
prays for passing over this case for four weeks.
Prayer is granted.
List this case on 05.08.2015.
JUDGE



WP(C) N0.55/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Mr. S Dey, learned counsel for the respondents submits at the
Bar that the respondents are filing their affidavit-in-opposition within five
days.
List this case on 15.07.2015.
JUDGE



WP(C) N0.77/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Further two weeks’ time is granted to the petitioner for filing
rejoinder affidavit to the affidavit-in-opposition filed by the respondents No.4
& 5.

As prayed for by Ms. PS Nongbri, learned counsel for the
respondents No.1-3, further three weeks’ time is granted as a last chance for
filing affidavit-in-opposition.

List this case on 29.07.2015.

JUDGE



WP(C) No.88/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel appearing for the parties,
list this case on 15.07.2015.

JUDGE



WP(C) N0.114/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by Mr. S Sen Gupta, learned GA appearing for
the State respondents No.1-6 and Mr. K Paul, learned counsel for the
respondents No.7 & 8, further four weeks’ time is granted as a last chance
for filing their respective affidavits-in-opposition.

List this case on 05.08.2015.

JUDGE



WP(C) N0.117/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

Issue Rule.
Exchange of pleadings is complete.

List this case on the top of hearing column on 13.07.2015.

JUDGE



WP(C)N0.126/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel for the respondents,
further two weeks’ time is granted for filing affidavit-in-opposition.
List this case on 22.07.2015.

JUDGE



WP(C)No0.130/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015
As prayed for by Mr. KP Bhattacharjee, learned GA appearing
for the State respondents, further four weeks' time is granted for filing

affidavit-in-opposition.
List this case on 05.08.2015.

JUDGE



WP(C)No0.131/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015
Mr. S Dey, learned counsel for the respondents submits at the
Bar that the Affidavit-in-opposition is ready and the same will be filed within

four days
List this case on 15.07.2015.

JUDGE



WP(C)N0.153/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

List this case tomorrow (09.07.2015).

JUDGE



WP(C)No.156/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

List this case tomorrow (09.07.2015).

JUDGE



WP(C) N0.229/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel for the petitioners, list this
case on 19.08.2015.

JUDGE



WP(C) N0.239/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel for the petitioner, list this
case on 19.08.2015.

JUDGE



WP(C) N0.241/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

List this case before another Bench.

JUDGE



WP(C) N0.265/2013

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel for the petitioner, list this
case tomorrow (09.07.2015).

JUDGE



WP(C) N0.339/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

08.07.2015

As prayed for by the learned counsel for the petitioner, list this
case on 13.07.2015.

JUDGE



WP(C). No.242/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

08.07.2015

List this case after one week on 15-07-2015.

JUDGE

S.Rynjah



